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Mr J B Rax for .the appllcants

' Mr. - S.. Ali,
the respondents.

Sr. CGSC for

'The“ appllcatxon ls.,purperted
to" be filed by ‘46 appllcants It 13’ how

well settled undér . the decisign of.sthe Supreme

Court that locally recruited .. gmploxees whé are

nosted in N.E. Region are net ~elxg1b1e'ft03 get
- SDA. "The appllcants at SLNo§~ o 20 stateﬂthat
. they are posted from outside. Theu“ clalm the;j’efore, ‘
can -be: con31dered
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By MPNo 98/95 sought to
dlggly leave
is granted to" ~applicant. Nos.1 to 20 to ]om in

thls appllcatlon The M.P. is dlsposed of.”

The O.A‘.
of applicant Nos.1

-"

is admitted - ntzowthe extent
to 20. .Iesue thlce to the
respondents. 8 weeks for wrltten’state‘ment. AﬂjOurned

e ‘»‘r"'.'; : '.(:

to 11 12 95 for .directions.
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Service of notice awalted.
Ag journed to 22-1=96. for farther orders.
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" Mr S.Ali,Sr.C.G.s.C for the respon-

dents. : |
1,ist for hearing on 13.5.1996.
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Ly \ < . ’ . ¢
x;é}d 7(k/ . A&Lﬂﬁ#~b~7»- 0 - sides. Requisites have nct been
) s, R P e i 1.
. 2 o 7D ey 2N, rece;ved
. [ - _ Inform applicant to take

4 T ALJ < 7 : steps within 14.6.96.

LN 9£Cr¢u( /%y N ngvw(-— List on 14.6.96 for further

D fm/;q_(_,ﬂ’ Or— 91,(71,\__ ﬁ‘y,///z 9'-[‘ -orders.
L»/’ ,/d%»4¢4 e N oevTs A u : é;

Member
$¢¢¢??7;; n«f‘z A }ébek
éb ;agezzﬂﬁ&+_o &77Lb¢ATfQ0yzg 5. . None is present. Service
: Report awaited., No steps taken,
Lo jo Lo A

Adjourned for for further order on
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PSS snan -
3.7.96 None. present. List for order on
31.7.96. - S
Member

W e CL»unwls khé§5
JPJ&LA> 31.7.96 Mr S.Al1i,Sr.C.G.s5.C for the respon-
dents. None for the applicant.

-

a8 : ' Requisites have not been received.
< : - ‘ : List for order on, 29.8.96.

et Ao 7k Suberi S ” .
. %&»Q}»” A ' : Inform the counsel of the applicant
, : , at his Shillong address for taking nece=

ssary steps for filing requisites.
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29.8.96 Mr S.All.& C.Ge8.,C for the

respondents. None for the épplicant.

6-25 ' Same position as on 31.7.96.
. [ N »
7231~L51~AJ”:4%? rrol List for written statement and

further orders on 25.9.96.

O " | . | .

MembeY
Pg
2549196  Nome present. Written statement
not been submitted. o

. 1 ol List for written sga ient and
72Q7u£;ﬁf4'_v/?yj o L ~ further orders on 13.1} : ,
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2511
13.11.96",~ None for the applicant.
Written statemeﬁt has not been
: submitted. \ :
é’r /2 9,{ List for written st nt and
"~ further orders on 9.12.19 '

90&%c£147y§ éUQJL | Member -
7(/4 Mjwpg | .

Qﬁpéu,&/»} Pohyocak, i/”“

, 9-12-96 None for the applicant. Written

) . , - statement has not been submitted.

EQL/// _— ' ‘ Requisites have not been filed by the
' : counsel of the applicant despite seve
opportunitiés given to them. |

. List for hearing before the next
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9.5.97 Learned counsel for the parties
submit that the case is ready for
hearing.

List on 30.6.97 for hearing.

Me?nﬁer Vice-Chm

pg

30=6-97 There is no p representation on
behi%g of the applicant. The applican
is/not present on calle. Mr.S.Al{,
SreC.G.S.C. is present. The case is
dismissed for default,

"@% vice=Chairman
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(AN application undsr 3ection 19 of tha AdPEnistgagive, Triburpl Act, 1985)
b ot 15 "yresfy

TITLE of the Cass 3 0.A. Moo ) TET
Shri Gopal Sinha and 45 others

All Industrial Gragp *C' and

GROUP 'D' DEFENCE CIVISIAN

EMPLOVEES working undsr 509- Singnal Unit.

Air Force ,C/0 99 A.P.0, coes Petitioner,
Vs,
Union of India & Othsrs, sees Raospondents,
INDEX
N . ~ . A

Serial No, 8 Particulars Docaments. é Page No.
1e Application. , . T to 1?"
24 . Annexurs I. . "j"é'c ‘8
3e annexurs. 1I. 18.19 —20
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IN THE CENTR AL ADMINISTIR AT IVE TRIBUNAL,
-GAULATT BENCH,

Shri Gopal Sinha and 45 others,
All Industrial Groug 'C! and
GROUP 'D' IBFENCE CIVILIAN

EMPIOYEES working under 509-3ignal Unit,
Air Force, C/o 99 APe0divecrnesvaceaccans .Petltloners

: VmRSUS :

Union of India and otherS......'...........Re5ponden£5.

1, Particulars of,the petitioners:-

. e | N (1) Shri G Sinha, Painter,
*‘* Industrial Group 'C! employee;

(2} 8uri L,BThapa, Chowkidar; .
/(3? Shri K,Darjee, Chowkidary
(4) Stri M L Yadav, Chovktidar;
~(5) Shri Amrit Raj, Chowkidar;
(6) Stri B,K,Pahan, Chowkidar;
(7) Suri J, N Singh, Chowkidar; _
(8) Shri Gogal Sharma, Water ééﬂrr'ier;

(9) Shri I Nath; Water Carrier;
. - (10) Sﬁri PR ,Boro, = Mess Waiter;
(11) Snri D, John, Laskar;
(12) Swri J.N Roy, Chowid dar;

(13} Shri Gurmukh Singh,S'afaiwala;
(14) €bri CR Barusgh, Water Carrier;
(15) Shri Murli Pal, Water Carrier;
(16) Shri Balindait"LoEar, Cool; |
(17) Shri 'J;Da}s_ | Laskar;
(18) Shri Chotelal Safaiwallas
(19) Shri P ,C Narzari, Safaiwalla;
/(20) Shri D,5 . Sahi, Group 'C' Painter .
A1l Group 'C* & 'D', Defence Cagilian
Employees posted from outside to the North Eastern
Reglon under the Statlon Commander, 509 Signal Unit

dir Force, C/p 99 A.P.O.
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21,

27,

28,

29,
30,
31,

a2,

33,
3,
35,
36.

- a7,

38.
39,

40,

41

;/2/.'

R
€hri Nainu Kumar,

, Stri Mohinder Singh,

Shri D M, Lamg,
Shri Sitaram,
Shri M,8 Mitra,

Shri Dal Bahadur
Thapa,

Shri Santok Singh - °

Shri Harbans Lal
Shri Gopal Sharma,
Shri Vijaya Kumar,
Stri S,B Mahanta,
Shri Bachan Masih,
Shrli Eaku 8’ingﬁ;
Shri J.,B.Thapa,
Stri N.K, Thapa,
Shri ATariang,
ghri P,S, Tron,
Smti Bachan Kaur,
Shri J.8 Nonghri,
Shri K,B,Chettri,
Shri Sukh Binder

- Singh;

42,

1N
&y -
®

45,

46

Shri Mulazim Mia,v

. Shri Kale Gurung,
44,

Shri A.C Nath,
Shri Hasmat 411,
Shri P.8.Lyngdoh,

Chowkidar;

Saf aiﬁal lag

Laskars
Cook;
Water Carriers

Laskar;

Laskar.;
Washer Ups;
Mesé}@aiter;
Cook;
Cooks ~
S-afaiwalla
Cafaiwallas
Me ss Waiter;
Laskar;
Maliy .

_Mali;

S afaiw‘allar;

Chowkidar;

Chowkidar;
Chowkidar;

- Dhobi

Cooks
Chowkidar;
Mess Waiter;

Chowkidar;

All Industrial Group 'D* Defenoe.Civilian employees
locally i‘ecruited and post in the.North Eastern

Region under the Station Commander, 509-oignal
Unit, Air Force, C/o 99 AP0,

/

(Contd.eeeseosessss
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24 Particulars of the Respondent§ t-
"(i) Upion of India -
(represented by the Secretary, Govermment of
‘India, Ministry of Defence (Finance D ivision)yy
New Delhi-110 001;
(11) T he Chlef of Air Staff,
Alr HeadQuarters (VBY,
New Delh-llo 011;
| (ii'i) The Air Officer Commandmg-lr\-chief,
‘_HQ E‘astern dir Force Command, I.4.F4, -
y | Upper Shillong, Shillong-7;
(iv) The Station Gommander,
509}S‘igr'ial Unit,' Air Force,
Laitkor, Shillong;
(v) The Controller of Defence Accéunts,
(Air Force) , Debradun;
‘(vi) The Controller General, Defence Accounts,
West Block No IV R K ,Puram,
New Delhij |

! .............C...ll'...‘......RespomentSQ
\ . o A \

3, Particulars for whicb this application is made :-

- This application is made against an order of
stoppage of the Speéial Duty' Allowvance to the Industrial
Group 'C! and Group 'D' employees posted from outside

‘the North Eastern Region to the Office of the Station

Commander, 509 Signal Unit, Air Force, C/o 99, 4.P.0,

- as well as against the order of stoppage of Special Duty

/ Allowance to the locally re cruited and locally con’crolled
Group: ’*C"Q & Group 'D* Tndustrial employees,

o

‘,

(Contd
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4, Jurisdiction :- | ‘

The Appli_c;anﬁs declare that the subject matter of
the order against vhic_h they want redressal is within the
jurisdiction of this Tribunal,
5, Limitation - o | | _ |

The Applicants further declare that the
application is within the limitation pr‘e seribed in Section
21 of the Administrative Tribunal Act, 1985,

6. Facts; of thgg_g_gg:-

1. (1) That the petitioners are citizns of India and
are entitled to all Constitutional and legal rights under
the Constitution of India and the .laws framed thereunder,
The petitioners are the Defence civilian employees
aployed in the Office of the Station Commander, 509
Signal Unit Air Force, Laitkor,Shillonz, C/o 99 A.P.O,
The emp-]_.ojees are classified into Group 'A', 'B', e
and 'D', Group 'A' and Group 'B' employees are not
lecally recruit/ieﬁ and on their transfer to the North
Eastern Region they are entitled to the Special Duty

Allowance which they have been enjoying since 1/11/1983

~vide om No ﬂOQlA/slg’zg—ﬂ 4. 14-n.83 Annesure '1, The Group tCY and

Group ¥D' employees are further divided into non-industr.ial
and Industrial groups who are ]._ocally,re‘cruitted
incorporating the 'A11 India Transfer Liability’ in thei_z_:
appointment 1@_‘cters as one of the conditions of service.
Both G'roup 'C' and Group 'D! employeés although
locally recruitted and posted in the North Eastern Region
were also paid the Special Duty Allowance sinee 1/11/1983.-
But by the impugned Part III Office Order 81,No,18/94,
dated 20/9/94 and Part IT Office Opder S1,N0,5/94 dated

3/9/94 the Special Duty Allowance hitherto enjoyed by the

Industrial Group 'C' and Group 'D' and non-industrial Growp D'

(Contd.lQIO‘QOQOOD
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employees wo*king under the Reg snbndent No jlvas'
stoppad with effect from 1/7/1904, Arenenwrs ﬂ,*'“

(11) The non<imdustrial Group 'C' employees
like the Stenographers, UDC, LDC, Clerks ete. (ave
locally rectuitted employees with 'All Indla Transfer
Liébllity' but their wnter-se senloritgkmalntalned ocn
411 India basis and promotion is also based on common
seniority.

fﬁﬁ}}category of locally recruitted non-industrial
Group 'C' employees are in receipt of the Special Duty
Allowance plthough the condition of 411 India Transfer
Liasbility hés not been enforced,

 (iii) The employees like carpenters, painters
etc, form the industriél(}roup 'C! employees vwho are
locally Tecruitted with ' ALl Tndia Transfer Liability!
but are locally controlled for the purpose of seniority
and promotioﬁ.

This category of industrial Group
employees are discriminately denied the benefit of the
sfpecialDutyf'\lllxanlance whid differs from the non-
industrial,Group 1C' employees due tordifferedgé
in the mode of control. The industrial Group 'C'
employeosaare 1ocally controlled wh@m@iythe non=-

Y

industrlalA?mployeeo are centrally controlled so

far ss their inter-se seniority and zone of promotion
is concerned, o |
(iv} That both the non-industrial and industrial

Group 'D' employees are locally recruitted with all

TIndia Transfer Liability are locally controlled so

far as their inter-se seniority and zone of promotion
is concerned.

- This category of employees is denied the
benefit of the Special‘Duty-A;lowance on the ground
that they have aot taken All IndiaFransfer Liability

and their seniority and promotion are not based on
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'A11 India basis, | |
(v) That besides locally recruitted employees

aforesaid, the pe‘titionersq No,2 to 20 are the -

o

Industrial G'I'oup 'C' and Group 'D' employees x&ho
vere poqted under - the ReSpondent NEL@ from outside the
amd ovbodde dia present Blece ef boo
"North 1'*’astex'n Reg:.orwnth vAll ndla Tran':fe;bwﬁy%llity
as one of the conditions of service, Q««UW T (@
But this category of employees is also
denied the benefit of the Fpecial Duty Allowance on
the ground that they have not .télaen '411 India Tr‘ansfer
- Ligbility' and their sen'ipr_'ity and promotion are not
maintairied on 411 India basis. A copy of ‘an_eitract _
of the HQ Egstern Air Command, IAF Letter No.RAC/1606/
1/SDA/PC | dated 24/8/1994 is_annexed as @nnexure -:4:7,'
(vi) That all the Gr.oup;‘C' and Group 'D*
émplbyees are 1ia_ble to be tranvsferrec_l in any blace
throughout the counti*y,’l‘his ‘condition of ‘All 'I ndia
Transfer Liability’was insef»ted as a condition of
vservice of the Crovmrnment_ of‘ In-dia, Ministry of Defence,
A copy of the appomtment letter showing such conditlon
‘imposed is annexed as Annexure ¥ , Begides thiu,
they vere I'GQIIll‘ed’tO execute ,the form of Declaration
of A1l India Service Liabil:_Lty' and maintained in their,
" service book. A copy' of the declaration form is

—

annexed as dmnexure - V)

@ Th@s‘ﬁoth Group 'C ;e:nd. Group 'D* 'employees
fulfilled the conditions of All India Transfer Liabili‘;:y
as required for the entitlement of the ’S‘pecial Duty
A 1lovwance as env1saged under Offioe Memo No, 20014/3/83
EIY, dated 14/12/83, Amnswure -

(vii) That the Specizl Duty Allowance was-
introdﬁcgad by the Government of India with effect from

1/11/1983 to attract and retain the Civilian empioyée's in

(ContdQOOOQQOQOQQQO
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service in the ! North EasternRegion vide Memo No, 20014/
3/83 BIV, dated 14/12/1983 and in pursuance to(il/ all
Group 'C*' and Group 'b‘ employees with ‘allOIndia Transfer
Liability vere in receipt of Special Duty Allowance
vith e ffect from 1/11/1983, ", |
, 3@ novhere mentions that non-industrial

Groﬁp 'C' gnd Group 'D* employeeé posted from outside

to the North Eastern Region due to ajustment of surplus/

deficlencies scheme etc, are not entitled to the Special
Duty Allowanoe' As such the petitiéners No.2 to 20
who wWere posted from outside the N E .Region are entitled
They Gonwot ba dewed

to receive the bepefit of S’-peclal, Duty Allowance 4 on the
ground that they are locally controlled as directed
under HQ EAC I4F letter No EAC/1606/1/SDA/PC, dated 24/8/94.

(viii} The Group 'C' and Group 'D' non-industrial
employees ‘are also covered under field serviee liability,
In the event of any hostility they are liable to serve
ényxmere_vinllndig beihg C’iv'ilian staff attached to Defence
E'stablishments, | |

(1x) That in the year 1987 some clarifications

. were sought by some E'stdbistments under the Defence

service in the North Eastern Region with regard to
the payment of ‘3‘p.= cial Duty Allowance. It was inter-
alia enQuired $- , :

(a) Whether a person posted in the North
Eastern Region on recruitment or on transfer
shall be entitled for Special Duty
Allowance ? ‘

{b) Whethrer all cétegories of employees beldrzing
to Group '& , Group 'B', Group 'C' and
Group ' D shéll be entitled to have the
Special Duty Allowance ?

411 these points of doubts were referred

to the Ministry of Defernce, New Delhi and 1t was

. (ContdCOUOOOOOOC
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clarified by them vide O pder No,OM 4(10)83/D (Civil),
dated ©4/9/1987. By this letter, it was specifically
stated thét all civilians belongingffo Groups A, B, C
and D posted in the Worth Eastern Region either on
"recruitment or on transfer shall be entitled to the
Special ﬁuty Allowance if they have 'ALL INDIA |
TRAI\'ISFER‘LIABIL.EY' . This clarification was circulated
by the " Air Heéd Quarters, New Delhi vide their letter
No,ATR HQ/24081/269/PD-2, dated 23/3/1987. Thus it was
clarified that allvlocally récruitted employees having,
VAll Indig Iraﬁsfer Liability{ shall be entitled to
the Speeial Duty Allongoe

A copy of the aforesaid letter dated ?3/3/87
issued by the. Air He,d Quarters containing the
clarification of the Ministry of_Defeﬁce dated 24/2/87
is amnexed herewith as Annexure -TEEE:T

(x) That a similar situation with regard to the

appli cability of Special buty Allowance to the locally
recruitted employees having All India Transfer
Liability waé~glso raised in other Central Government
Eétablishments, Questions arose whetﬂér employees
posted on recruitment in the North Eactern Region
-would be entltlod to the SpecialfDuty Allowance although
the condition of A11 Tndlp Transfer Ligbility was not
enforced. This point was‘settléd by the decision of
the Central Administrative Tribunal, Gauhati Bench
in 04 No 22(3) of 1990 whereby such employees were
categorially declared entltled.

A copy of the judgement of the Gauhati Bench
of the Central Admigistrativeffribunal is annexed

s A /TN
hereto a nnexure )

(Contdl.;COOOCOOO
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(;ci) That the petitioners beg to state that
the applicability of Special Duty Allowance to the
locally recruitted emphoyees having all India Transfer
Liability’is well settled by the Memo dated 14/12/1983
vhich was furthér clarified by the Ministry of
Defence vide their letter dated 24/2/1987 and the
same has been upheld by the Central Administrative
Tribunal, Gauhati Bench, T’he' copy of.the judgement is
o closed berewith-ss—dmmemare - . But the petitioners
are denied the benefit of the Special Duty Allowance(
whereas th.e.}_o.ther Central Goverﬁment sister departménts‘
like M B .S',; North EgstemH i,ll University, Telecom
Department, Botanical Survey of India, Geological
Survey of India, National S,iam;le Survey etc. are
enjoying the benefit without any interruption. The
petitioners furthex: érave the induigenge to produce
rulings and documents in support of it, |

(xiﬂ',The petitioners are from the lowest official
hiei"achy forming economically weaker section‘of the
society &ij;‘?:;)enjoyedlthe_ Special Duty Aliowance g
for more than a deeade, Its stoppage shall shatter
their fragile economy .more so by :g‘.ts-‘ recovery,

(xiii) That on the stoppage of the Special Duty
. Allowance, the pétitioners_ jointly represented before
the Stat‘ion Commander, 509 Signal Unit, Air Force,
C/o 99 A.P.O, vide their representation dated 9..3/5/1995;
(Co'i)y encj.osed as Annexure -3__ ) praying fop its
consideration but were replied in the negative vide
letter No, 500 SU/5416/4/PC, Gated 25th May, 1995
with an enclosure of relevant extract of HQ IAF letter
No,BAC/1606/1/SDA/PC, dated 24/9/1994 which runs
A"’locally recruitted employees irrespective of groups

. who are posted to ¥.E.Region due to adjustment of

(Contdypypngeg
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of surplus/deficiencies scheme on compassionate
grounds _ar/é not eligible for Special Duty Al‘lowance
as they have not taken All India Servie Ligbility as
‘ their promotion, seniority etc, are not maintained
on 411 India bésis as\ clari fied vide Government of
India, Ministry of Finance 0 M, letter No.20014/3/83{

—

. ] :
E-IV, dated 20/4/87. 1 Fhaxre X

% Reliefs praved for :-

- Under these circumstances, the petitiomers
pray for the followiﬁg reliefs:-
(1) The operation of the impugned orders issued
ander Part IT Office Order 51,f0.5/94 dated 3/9/1994
and Part ITI Office Order S1,No,18/94, dated 20/9/1994
ismed by the Station Commander, 509 Signal Unit,
Air Force, C/0o 99 £.P.O, be set aside and Mashed,

’ (11)  The operation of the impugned order jesaéd vide
letter NO.EAC/IGOG/lﬁ*DA/PQ, dated 24/8/1994 issued by
the HQ Eastern Command, AR FORCE, C/o 99 A.P.C, be
- set aside and quashed. |
(i11) Declaration trat all locally re cruitted
industrial Group 'C' and Group "'D' and non-industri‘al
Group 'D' civilian employees employed under the -
Station Commander, 509 Signal ﬁnit, Air Force, C/o0
99 A.P.O° are entitled to the Special Duty Allowance
with arrears thereof, |
(iv)  Declaration that industrial Group 'C' and
Group 'D' employees :pqsted from outside the North
Eastern Region to N E Region under the Station .
Commander, 509 Signal Unit, Air Force, C/0 99 A.P .AO. .
are entitled to the Speclal Duty Allox-fance.

(v} Cost of the case, |
The above reliefs are pray?d on-the foliowing

other

Grounds,.e.es.




’ -/11/~
&  GROUNDS:-~
(I} That the impugned'order creates two classes of
emplqyees;_fhese two classes are (i) employees
who are posted to the North Esstern Region on _

\ transfer from outside the region and (11) employees |

uho are posted in the North Eastern Region on

; recruitment, This classification is unreasonable as

| envisaged under Articie lé ofAthe Constitution

of India, A1l civilian employees fulfilling the
condition of A1l India Transfer Liability shall

be entltled to the Spec1all}uty ﬂllowance irreSpective
of the fact whether the condition is enforced or
not. L | ..

(II) That all industrial vazlwan group 'C' and Group 1D
ahd non-induqtrlal.Group 'D‘ employees posted from
outside to the Nprth‘Easternlieglon whether due to,
adjustment of surplus/defic‘ieﬁcies scheme or on

—

compassionate'grounds are entitled to the 8peciai
Duty Allowance, |
(III) That the’aforesaid classification of locally
| fecruitted and locally controlled in case of

industrial Group 'C' and Group ‘D! ang locally
recruitfed but central;y controlled.ﬁon~industrial'
Group 'C' for the purpose ef seniority and zone of
promotion for the entitlement of Speeial Dﬁty

) 'Allowancé is iilogical and unreesonable, impreper
and discrimiﬁatory violative of Article 16 of the

Constitution of India,

(Cont@eseees.
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Detawls of remedy exhausted -

- There is no scope of any obher remedy
eXCept,the applicatiOn before this.ion‘ble
Tribunal, However, the petitionérs preferred a
'}epresen$ation-befére the Respondent Yo, vide
their representation dated 23rd May, i995,'copy

enclosed as Annexure/but to no result,

vo. . Matters not péndinglin any otber Court/Iribunal -

Tho petltlonerq declnre that they have not
| filed any other application bafore any Cou:ct
it  Particulars of Postal Order -
Postal Order Nz € O3 gy Ma’?z,’
Date - 4T

12, Qgtailf of Index:-

List of enclosures:-

Dated Gauhpti, - 3
j

The 21st keptember/1995 | _ w\ Jz\\
| '\ =
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= AHEFIDAVIT : -

1, Shri Gopal Sinha, Painter_by'profession
working in the Office of the Station
Commander, 509 “ignal Unit, Air Force;

C/o 99 A.P.0. do hereb& solemnly ~

affirm and declare as followsrz—

1. -.{  .That I am‘the petitioner No,1 and
I have been duly authorised by other 45 patitioners to
file the instant petition,
2, That I am ﬁéll-écguainted with the
.facts_and circumstance s of_the,cése;v,
‘ Thaﬁ the statéments made above are
true to the best of my knowledge, belief and
information and T put my hand hereunto ﬁhis the 2lsf
day of September 1995 at Gauhati,

, . (G SIM/.//S) .
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APPENDIX 9

"ECIAL ALLOWANCES AND FACILITIES FOR CENTRAL
GOVERNMENT EMPLOYEES SERVING IN NORTH-
EASTERN REGION, A. & N. ISLANDS AND
LAKSHADWEEP

[ G.I, M.F., O.M. No. 20014/3/83-E. 1V, dated the 14th December, 1983.}

I

The need for attracting and retaining the services of competent
officers for service in the North-Easterii Region comprising the States of
Assam, Meghalaya, Manipur, Nagaland and Tripura and the Union
Territories of Arunachal Pradesh and Mizoram has been engaging the
attention of the Government for some time. The Government had appoint-
ed a Committee under the Chairmanship of Secretary, Department of
Personrel and Administrative Reforms, to review the existing allowances’

and facilities acmissible to the various categories of civilian Central.

Government employees serving in this region and to suggest suitable
improvements. The recommendations of the Committee have been care-
fully considered by the Government and the President is now pleased to
decide as follows:—

(1) Tenure of posting/deputation:

There will bz a fixed tenure of posting of 3 years at a time for officers
with service of 10 years or less and of 2 years at a time for officers with
more than 10 years of service. Periods of leave, training, etc., in excess of
15 days per yed: will be excluded in counting the tenure period of 2/3
years. Officers, on completion of the fixed tenure of service mentioned
abox::t:;lmay be considered for posting to a station of their choice as far as
possible.

The period of deputation of the Central Government employees to
the States/Union Territc les of the North-Eastern Region, will generally

be for 3 years which can be extended in exceptional cases in exigencies of -

public service as well as when the employee concerned is prepared to
stay l_onger._ The admissible deputation allowance will also continue to
be paid during the period of deputation so extended.

(ii) Weightage for Central deputation/training abroad and special
mention in Confidential Records:

Satisfactorv performance of duties for the prescribed tenure in the
North-East shall be given due recognition in the case of eligible officers

" . in the matter of—

N,

{(a) promotion in cadre posts; ,
(b) deputation to Central tenure posts; and

LAY Arsrecoe Al formcrces e e e e
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INCENTIVES FOR SERVING IN REMOTE AREAS 571

The general requirement of at least three years service in a cadre post
between two Central tenure deputations may also be relaxed to two years
in deserving cases of meritorious service in the North-East.

A specific entry shall be made in the C.R. of all employees who
rendered a full tenure of service in the North-Eastern Region to that
effect.

(iii) Special (Duty) Allowance:

Central Government civilian employees who have All India transfer
liability will be granted a Special (Duty) Allowance at the rate of 25 per
cent of basic pay subject to a ceiling of Rs. 400 per month on posting to
any station in the North-Eastern Region. Special (Duty) Allowance will
be in addition to any Special Pay and/or Deputation (Duty) Allowance
already being drawn subject to the condition that the total of such Special
(Duty) Allowance plus Special Pay/Deputation (Duty) Allowance will not
exceed Rs. 400 p.m. Special Allowances like Special Compensatory
(Remote Locality) Allowance, Construction Allowance and Project
Allowance will be drawn separately.

{G.I.,, M.F., O.M. No. 20014/3/83-E. 1V, dated the 29th October, 1986. ]

NoTe.—Special duty allowance will not be admissible during periods
of leaveitraining bevond 15 days at a time and beyond 30 days in a year.
The allowance is also not admissible during suspension and joining time.

[ G.1., M.F., O.M. No. 20014/3/83-E. 1V. dated the 27th July, 1984. ]

(iv) Special Compensatory Allowance:

For orders regarding current rates of Speciai Compensatory Allow-
ance for the various States and Union Territories and Disturbance Allow-
ance admissible to specified areas of Mizoram. see Part V of this Compila-
tion — H.R.A. and C.C.A.

() Travelling Allowance on first appointment:

In relaxation of the present rules (S.R. 105) that travelling allowance
is not admissible for journeys undertaken in connection “with initial

appoimiment, in case of journeys for taking up initial appointment to a

post in the North-Eastern region, travelling allowance limited to ordinary
bus fare/second class rail fare for road/rail journey in excess of first 400
kms. for the Government servant himself and his family will be admissible.

(vi) Travelling Allowance for journey on transfer:

In relaxation of orders below S.R. 116, if on transfer to a station in
the North-Eastern region, the family of the Government servant does not
accompany him, the Government servant will be paid travelling allowance
on tour for self only for transit period to join the post and will be per-
mitted to carry personal effects up to 1/3rd of hi< entitiement at Govern-

" ment cost or have a cash equivalent of carrying 1/3rd of his entitlement

or the difference in weight of the nersonal effecis he ic actiialiv carrving

210
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Employees

(®) Shri L,B.Trapa

(3) Swrd K Dorjee

(4) M.L.Y.da_v
(8) Shri Awrit Ray
(6) °rri B,K,Pahan
(7) Suri J.N_.Singh
(8) Shri Gogs Shorus

(9) Strri I Nath

(10} Shri PR Boreo

(1h) Shri D Jotm

(12) srri J M Roy

(13) Shri Gureulkh Singh
(14) Svri C 3 ., Barush
(16) Shri Murli Pal

(16) “hri Balimdar Lohar

(17) “hri I Das
{18) Shri Chotelal

(19) Shri P.C Narzarik
(20) Shri D.F.Sand

Posted from:
outside,

Gp,'D o
Choviddar

-D@'-

e Do =
-DOo -
-Do ~
- Do =

Water Cgrrier

Me ss Waiter
Lgskar
Chowkidar
€afaiwalla
Water Crrvier
Washer UPs
Cook.

Laskar
Sgfaivalla

'DO"

Carpemter (Group 9

- Do =
L~ Do =

Asxemne (&)

Place of postimg,

Scation C ozmander, 509

“1gnal Upit (ATR PORCE),

Laitkor, Upper 8hillonz.
C/o 90 L.p.0, .

-DO-

-DQA-
- Do -

-Do-

B
- DO =
-Do =
Do =
e Do =
«-Do =
- Do =

vﬁ/ﬁ
R

Pl ce from where pested

A

Date.

G.E Clement Tora, Tehrg DPum 30/9/'72

(U.r.)

16 Wing AIR FURCE‘.,
F apimara (W.B,)

- Do -

A} Flyimg College, Jodhpw
R ajasthan

5o U AP C/o 11 Wiagh &,

Tezpur-

IAPF8, Dehra Dua (U.P.
11 Wing AF, Tezpr (Assm
36 M.V.Tospital ,Cuwahati
101 Sam,AF. Adapr

4 GTF.3, Kampwr (C.P.)

8 Assan Eifles, Dhempji,
Ascam,

12 Ving AJF, Guwd ati

8 Trg, Br,2 FME Centre,
Allghgbad

11 Wing AJF .Tezpur

16/11/796
16/1Y 72

- DO -
- DQ -

12/6/73.

20/1/78

11/2/78
13/2/79
15/2/79
12/1V/79
X7 /4/82.
1°/7/88.

- 08/11/88

/7792
17/8/92.

23/9/93

'l/ll G‘R oy Dehra Dun (U.P o) 20/3/77
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~the spirit of orders ow the subjecy. For the purpese of sa-ctio-

v

Relevent Bxtract of HQ BACG, IAF letter “e BAC/1606/1/SDA/PC dated
24 Aug D94

-

n(b) Leca 1lly recruited employees irrespective of groups, .
whe are pested to VB Regio. due to adjustment of surplus/deficiew~
cies scheme or cempassionate greunds are »ot eligible feor SDA

a3 they have not taken All India Service Lisbility as thelr
premotion, seniority etc are net maintained o All I.dia basis

as clarified vide Gevt of I.dia, Mis of Fin OM leiter e,
20014/3/83{E-1V dated 20 the Apr 87," !

2, " Instances have been breught te the -etice of this Mi-istyry
where special (duty) allowawce has8 bee- allswed to Central Gevti,
enployees serving iw werth Baster Regle- with tle fulfilme.t of
the comditie- of all India trasfered liability. This is agai-st

i D e L i it e

p R

ning special (duty) allewawce, the all India transfer liability
of the members of any Service/Cadre of i-cumbents of a~y pests/ '
group of Pests has te be determined by applying tests of recruit- |
me~t zone promotio. zewe, etce iase. vwhether recrultwe-t te the feeder
cadre/ pests has beew made e all-I.dia zowe of rrometiey based

on Comgon aBpeintsme~t erder as ig dédwe i~ the case of almest all o
posts in- the Central Pecretariet etec to the effect that perse EEXZBIXe
comcemed is ldable t» be transfered any vhere i~ India dees mnot

make him eligible fer tlp grant of Special (Quty) Allewance.

3. Financlal Agvisers of  the administrative Ministries/Deptt are
requested to review all such cases where ‘special (duty) allewawce
has been sanctloned to the Central Governient employees servi.g

in the various eoffices incl uding these @f autemmous erga.isa tiom
located in the “orhth Easterm Regie- which are under administrative
control ef their Ministries/Departments, '

Relevont oxtract of GI Min of Fin (D eof B) OM We 20014/3/83/B-
IV qated 20 Apr 87, '
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PN T ‘64,2\974.,/201 A\wxv\/& : o v
- 509 Signals Unit, Air Force
' ‘ " C/o 99 APO -
________ - - . Date
" e e S G e W o :——--:: ---------- J
REGRUITMENT _To_THE POST QF —ecam—on—- —————— -
IN (UnGN)/ - _ T o '
Sir,
— and or the 1n,:5rview'.held on 3
at you are hereb. offered a temporary post of
—oin the scale of pay of K e+ Your pay will
be placed at the minimum of/ the pay scale lees kso fixed as

per rules. You will also be entitled to draw deammess and other
allowances at the:rates admissible as per rules and orders gobverning
the grant.nf such .allowances which are in f-rce from time to time,

2, The temms and ‘eonditions of your appointment are as follows 3=

(a) The pppointment is temprrary but it is likely;‘_to continue . -
indefinitely. Your claim for permanent appointment shall be coms idered
. as per Uhe relevant rules in fnrce.. N

~(b) .You will' be on probation for _._years as'per recruitms
ent rules), which may.be extended or curtailed by the competent
authority depending on your perfomance. Yuring the :period of probatir

tests as may be prescribed:from time tn time,

- yoo will/may be required ton undergn such training and to pass such

(¢) The appnintment may be ‘terminsted at any time by a month's
notice given by either side,viz, the apposntee or the Appointing
Authority without assigning any reasms. The Appointing Authhority,
however, reserves the right of teminating the services of t:he |
appointee forthwith or before the expirty of the stipulated p@rio 4-
‘I’)iyngﬁcgli)gwf;aglngfpameny to him/her of a sum equibalent tn the . °

e N '~ ~-.\. . "
i theiro?, s for the period of n‘stiice gr/for gngxpired 5

(d) The appointment will be subje e
et : ' ct to.prnduction of a cer -
cate of medicel fitness based on your medicas examimagiomby il
sty The date, time and venue of medical examinatinn Wiiifﬁs-'“?
coft-unicated £ you sepamately. No Ta ete will be admissible tn you

in respoet of Jjonrneys perfon ' : L
e 3 ¥ys periomed in cannostion with the medicgl_ o
N *\‘

(e) You will not be e¢ntitled tn any TA f£ar joing the appoir?)r:timg

.2tk

(f) The appointm N L
4 ar ._ﬁngi);;[n ent carried with 1p.,_the liability tn serve in

! Contd==-2/~

.

it et v at an s S e Tt~ a
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. (g) You will inform about the. changes if any, of your relig ; !
/; -+ the A»pninting Administrative authorities immeddiately after ™ ch
‘22} a such a change (applicable)only in case ‘the’ app01nt°b belongs t0
the Scheduled Caste cqnmunlty. ,

(h) You will be requlred to take oath/afiim in the followxng o
form ¢ ;

" I do swar and solemnly afllrm that I will be faithful and
bear allegiance to India and to the Consititution of India '
~as by law establihed and that I will upheld the sovergnity
-and integrity f India and I will carry out the duties of'my
office with loyality, honesty and impartiality',

(i) In accordance with the Central Civil Services Conduct Rules |

1964 you will not be eliglble for appointment.under Govt of India 2=

(I) If you have entcred intn or contracted a marriage with a '
.person having a spouse living, or

(II) If you have spouse lving, have entered into or cnntracted
a marriage with any persone

\ (j) Other Cwnditlxns or service will be gnverned by the relevant
: \rul es an, orders in fnrce from time to tlme.

3, Ifsany declarat:wns given or 1nfnrnati~n furmished by you prnVOS
tnpbe,falsefgr if you are found to have willfully supressed any - !
maferiafd in mation, you will be liable ton rem~ved .from serVioe !
and stich other acti-m as Govirmment may deem necessdrym .

,.7if1the abq e, comditions are acceptable, you shyuld intimaye your
w1llingness:ﬁp ‘accept the aofesaid appointment = - to the underSigned

(address) by __ “"you ghould re nrt
. fqr duEy to the undercigned at : .. by ) i
NI failing which 4t will be presumed that you are mot |

.1aterested in the said appointment and tke same will be ca celled
w;uh>ut any further referenCG. S v ° "

- Signature of the :
Competent Authority.

Copy to: | |

/Shqrad G/

§ et e s —r
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CERTEFEPICATE.

Certified that I,__ |

rank ' ' : employed at

-

, em willing/unwilling %o accept

the alternetive oppointment, if offered to me. I am ready

to join in duty at any Station in India/within Area, 1in
cagse of my trensfer.’ | |
Station := . gigpature of Govt. Servants
Date:-
COUNTERSIGNED
FOR COMMANDING OFFICER
No. 500 8.U., AIR FORCE
c/0_99 A.P.0. |
;
!
***********‘ |
*  Jagdish* | ‘

W WK KN K
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T No s 4 (1 9)83/D‘Civ ,L

-Dolerce,
th@ 24th February,
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M

wances and fnciljties fo
Government Serv

Allo
, the Centiral
‘Uniocn Territonies o
Improvemént thervof,.

‘aveoce

Subjoct--

. o
N . AL

The undersi ned

Defence 0.1, No, 4(15)83/D(Civ.5 1,
7 Bubject "and to plarify-the poin
f“app 1cability o; the orders conta;ned

A .
. ._,-
: :‘\:.l,.‘

.date

' e
C e

ing
T the North~u“o

is direhted to refer to hinjstry of
d-11,1.84 on

t° of doubt raibed

Clariflcation

ivilian. emp;oyeea of
in the S5%ates and .

tern chlon - Lfbfg;

r C:

the above:
about the S

thereln as under.

. .
N Al
AEA T A
RTINS

--'n ,',-

/1 (i) Whether the pers
.to this reg on either on re="
cruitment or -on.transiern at
“their own'requust are eligi-

" \

onnel poatedx(i

t

'QM

(ii

& Gover

All ‘eivilian Central
nment employeps are

)eligible to draw W e. e
.83 the conﬂessions

)4.

'nand facilitios as envisaged

e e e A ats e W S W s

2 BB by

e St

n;«* ‘ble for thusge ccncessions and'
"A“ fﬂcilitiep, .'i‘- '; L . ‘ *. -1n 0 140 df‘t&d 11 1‘8“ e .
I 3' (except the epaotal du»¥
(11)thther the SOQP1d1 (duty) _..allowance 08 er. gala )
g. ', -, nllowenco is almiuolble for : which-is ac mssible onl
: . duration of servisze in the ' - those Central Governmen i
g . regicn, jyrespective of’ whe-f"“emﬂlovees who ‘have all: Indis
y “ther they are -allowed. to © - .transier 11 ﬂbilit“) Jrnespél
L Stay there ar their own requ~ . jve of vhether. {Lhey were - g
g est or otherwise, Will it - -~ posted “in the regjon.on A
“be restricted to ‘the dUration_L'rccrui tment/transic: ‘pofora’
S Of tenuro? . . or after 1.10. B35, _ 5
(11¥) Whether the SDGCiﬂl (dUtY) (111) The special(duty)uxlovapv
;+ allowance would be deemed as , . may be +treated as n
. -special pny £s defined in e, alloquce and may not be:
FR 9(25) ‘i . considered:as: pay for-eny.
' ;. purpooe... A
| d
(iV) Whether these orders are appli—_ (iv) Yes, However, the_;g;.'
‘,,}" coble to all-groups of Governm~ *special’ (duty) a}lowance * .-
Yoo eent servants (Group * 'B' . 45 pdmisaible only “to yhna;
. fgr & tpt)e ", s employees who have & )
7 : 5 ‘sIndin trand aler liabiltty'w;

V,“t

2.'

“vide their Us0, No.152-PB of 1987.

This issues with the concurrencu of Lefcnc

* ¢

Under Secretpry,xo the Governnon

.subjnct to fulfilment .
" of ilke condltions ‘

down’ in pard 1 1(111)- of :al“
thio‘Minis*ry s D. M. dAtnd
11 e 8& Y.

e(rinance/AG)
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IV THE. CE‘.I TRAL ADMIN ISTRATIVE TR IBUNAL

- GO AHAT I BENCH

Date of decision ¢ The 29th Day of May, 199

Shri Ksh Mono Singh & Others

- .
.
.

- Vg - .
' i

-~ Union of Imdia & Ofkers « .~ .

.. For-.the applicants sMr.J.L.Sarkar
. ’ ;-.Ad'Vo

e, .
' SR A : @ o
S M v

BRI For the fRespondent xMr &.Ali sroCo G. y
. _-'- “'.' , '--f'r..S.G.'

. l/ ...,";. - , i
. ¢
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‘ : THE ”HON‘BI:E SHRT K., ‘ACHIRYA, Vice :Chairnan

. THE HON‘BLE srm 3.0 ROY , mmmmmnm
D i MEMBER . .
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'JUDGMENTS S
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. ACHERYA oJs .~ - |
In this application under section 19

’
y

-

-
RS

M el .
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Ry

er; (19 in xmmber) pray to di.rect the opposite paxti.es

to pay spe olal (Duty) allowawfe to the petitionere .-
. RAEVE N O M e a

hor.ﬂ.y *

h!'* 2 o«'b*! A

'-.... v'l‘.
. .
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of the Aministrative Tribuml dot,. 1985, the petition-

ated the oaae of *mew.petition-
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14+ 12.8% ismed by the Government of India in the

Ministry of Finagee, Spe cial (Dh‘oy) Allowence was

ellowed to be paid at the rate of ‘155 of the besic

pay subject to & ml)dmum of Rse 400/ - (Rupees ‘Four

per month to each of the Central
Egstern

hupdred’ Only )

Government Civilian enployee working in North

Region, who have been saddled wit

liability. This memorandum was subsequently moflf:a.ed in

the yeer 1988 enhancl £ the -quentum payable 't.o the

extent of 12—2—-—mo£ the basic pay of particular

ubject to & maximum of ke 1000/~ (Rupees

employee .8

One thousand) only on the basis ol the
dums issued by the Ministry of Fi

have comeup with this ep

'

mentioned above e

Se In this counter, the oPPo

that not enly the case is parred under section 20 of

the Administrative mpribunzl Act, but,
by limitation under section 21 of the gaid Act, Tt is

further more medinteined by the opposite parties that

even ‘though the petitiorers

India Transfer lizbility,

ment, ie‘c., in fact, neitler of them have ever been
~ion end, therefore,

_ trapsferred the Horth Hastern Rez

P*m\'%,i . ¢ they &axe not € ntitled ‘bo a decree from
‘ @pj\ . a nutshell, it 1S ma:hntaixed that the case being devoid
. ’ . ’ J
T e— e T e e

h en All Indie transfer

ge of{ice ‘-eloran-
inance, the petitioners

plication glongwith the preyer

gite parties maintein

it is also barred

have been gaddled with all

in thelr,letters of appoint-

‘bhis Courto In

4
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of merit is lizble to be dismissed «

4. We have .neard Mr. JeL. Serkar, the :learned Council '

1

for the pe-titio-rers; and Mr. S. Ali, the learned Sre .C. Ge

S.C. The £% following facts ame admitted .

(1) Erch ‘petitioner is & Central Government Civilian | *
9mplbyee working in the North- BEastern Region o

: - (2) The employees including the petitioners heve j..

3
ralte e

‘got &n All India transfer liability .

(3) The office memorendum mentioned ebove have been :;_-g-

1ssued by the Govermuent of+India in the Mims- e

© 7ty of Bmenes - T
- ..o -~ . . . oo i ‘::1
o, Se 1~ 7:5.15 jv;i.ew of the above men‘oioned admitted 'pos:.tion o :
1t oy zequizes to be determined 83 o, wheptes the’peti-??,;?%
- ’ g
;- tioners are entitled to Specj,a.]_ (Duty) -Allowegme...lze.qause 15
) ] B MR | t :
- T ! of the fact that ,nore of them have been transferred to & !'
S | e
t:'place beyond their original 'place of poating. In this ';
| R
i . connection, 1% may be s’oated thet at one poltnt of 'vbime i
. the Gauhati Bench took ‘hhe view that those civilian ’ ‘1 :
: l.
i
;empa.oyees who are gerving in the North Eas'oern Region o

. shell mot be emtitled to special (Dpty) Allowence df L
'-‘i,'j_'they are not bej.ng‘ actua]ly transferred outeiée of North :'

: 'Eastern Begion. Contrary view was expresaed by a Division

- .« !
RV
“~

E A RROREE A ¥ ; Benoh} bf e Sen
Y N L. o 7

3 o ‘ A TS — . - . < i
VRPIEE ) : | e thet even if. spartibu],&r ,c].ai!nan‘b hes -}

tral Adniniatrative -Tribunal, Oalcuttq I

.
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been traf\éﬁerréd outside the region, yet he is entitl-

fits, whibh heve been

not
{granted by' ‘

ed 1o the mo1e tory bens

e above mentionzd ofiice memotandun

the Gove rnaent in th
ed by the different

ny views were express
tituted & full Bench,

£1983

Since conflicti
e Hon'ble Cheirmzn cons

Benches,
16 of 1988, O+ e Moo 170

wretr Which heerd Cehs Koo

3 21 Calcutt? and the full bench

and OaAo Noe 18 Of 198

observed 28 follows ¢

the opinion that vhen the condition

" e are of
ja service 1iability

of se¥vice jmposed &ll Ind

ey oo long 88 thet 1i2bility continues 1o exist
end has not been revoxed by &n order of tle

, it is not open to the

e

compe tent suthor ity

o deny the benefit of the Special

y Governent t
(Duty) Allowance 4o any employee on the ground

11 India Transgfer 1iability hes not

thet the &
peen in fact enforceds

6o We are bound bjzjt.he;view expressed by the Full
: \

tre Gontgntion sdvanced by Mre Se Al

Benche Therefore,
4 entitled to Special (Duty)

that the petitiorers are no
Allowence &s ‘they pave mot been, in fact, yransferred to
any plece in Indie do€s ot hold good end, therefore, we

gaid contention of Mre All,

no merit in the efore
g against the view ® eX

£ind
m\"[) ' which dire ctly 8o¢€ pressed bY

AU
@5,)‘1 .. the & Pull Bench - :

_ s _ _
o i s ——— i~ =
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s, Te }Je;gt .c'on_‘te;‘n.tion of Mr__- Ali wves that no representa- -:
. tions heving been filed this :case should not have. been ;!v_ 3
adnitted forihearihg Bl the o i barred pnder .° M:
. ection 20 of the Acte One canmt close its eyes -to- the ‘ f -":J
rovisions .contained in section 20 that O dinarilx a * y
'+ cape .should not be'aﬁmihted if other remedies have r_xot | Lif
, . been exheusted’..So far -as the present case is concerne;i‘ . f";“
‘ there he.d b"ee‘n 1nnumberab1e judgment passed this :Bench i
‘and that of the Oalcutta Bench. entitling the centraa ,__--.'
._:_'_- ;‘ Government civilian employees qervs.ng in the Nox:th ‘listern M
o | Region to speoial (Duty) Allowance e many judgnentnhave
e ”’ “heen implemcmhed by the Government of Indla . In such | : f
- ~ PR LN P31
o jie oiroumstanoee we do nereby overrule Yhe technioab ob;jeo- '—:
"‘ tlo ieed__ by _l_dr- A.'L’L ep_tgnjztting sthe.t the jogse’ is be.rred {*
| | ’!;underz ;eection 20 of the said Aot . b o " 3!
’ 1‘ + Be | A8 ;je_ga;‘ds the oontent:.on advanced .by Mr.; Ali
o ' K aubmitting that the casez is barred by limitation underxr. E ‘
it ,section 21 of the s8id Act we are of opinion that the ‘
¢ 13 cauge of action a:risee An favour of the petitioner on > |
o ! . each arﬂ ‘every month « Because such offioe mmorandum
c e contemplates entithment of Spe cial (Duty) Allowanoee - +
- AR on each month. he apart, the claim having mt been ,.~.':‘:_ 5
T : * gettled as yet, limitation does not run againet the ‘

v u “‘~W

e wid ;‘ll'!. <o PR T ’ .
N> K petitiomr-,:muagion o2n only. run’ againet the . pe‘ai'tion-
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Q. In 'bhe

- A
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premises of the)ai‘ore esaid facts and

circunstances we find Mo nerit in ‘f,he contentions

zaverced by Mre. Ali and we further f£ind that evén though

the petltloners have mot been actuvall _ ‘

xX the North Eastern Region yet they are entltled to speci=-

el (Duty) Allowances 88 envisages in the above meptiored

of fice memorgnium by virtue of the full Bench judgment

refefred to above « Ve, therefore, hold that ithe petition~-

ers are enti‘tled to speciel (Duty) allowences and efter

calculetion , the amount to which the petitioners are

entitled with effect from 1,11.83 or the date of joining

of the Petitioners in their,rqspedu've posts (whichever 1is

later) such amount be peid to each of the petitioners

vithin one jmmi hundred twenty days from the 4ate of -

receipt of & copy of this judgment o

10. Thus the application sterds allowed leaving the

parties to bear their own coats .

84/~ J«Ce Roy 54/~ KoPe Acharya.

Vice Chairman

Member (4)
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The Station Commander
509 Signal uUnit, Air Force

- ¢/0 99 AP0 . - :
/ ' A ' 2% May 95

g

NON PAYMENT OF SPECIAL DUTY ALLOWANCE

X

Sir., PR . R DY TN

1. - With due réqpect. we&ﬂavo'to inférmj’you that
the special Duty Allgwance (SDA) has been stopped to

- us w.e, £, 01 Jul 94 Psrt 11T Office order Sl No 18/94

dated 20 Sep 94 and part IX Office Order Sl No 5/94
dated 03 Sep 54 ‘

2, - In this’ddnnction we claim the s3id SDA on. the
following grounds i- . -

(s) As per GIMF OM No 20014/3/82 <=E IV dated
14 Dec 83 as amended from time to time the
only eriterion for authorisation of the SDA
is that an employee should have All Indis
transfer liszbility, We azll have All India
transfer liability as per appointment letter
and undertaking in writing to this effect
has been obtained from us and kept in our
service record , . -

.(b) Some of us , we are 1n1t1a11yvrecruked
elseehere but later posted to tkhis Station,

() Unlike an employee under Civil department
we are covered under field service liability,
So irncase of hostility we gre liable to serve
in the field area any where in India . '

(d) We belonge to lowest class artisan Group
'C' and Group ‘D' employee, So it is well
known and in practice in all organigations,
that thisc¢classsof employees normally recruted
locally and controlled locafly. Just by being’
locally recruted/ controlled’) e are depri-
ved of the SDA ., As per this-policy only high
Class Officiagls and tecknicigns only will get.
this allowance , So this,policy appears to be
an anti = lazbour policy, '

" (@) Stoppage of said SDA, W.e.f Ol Jul o4, .
which we were getting since 1 Nov 83, has
given a great Oblow to our stomach ., Our
family monthly budget has been thrown into

diaar;p%r .
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(€) 1In our sistd{department. MES |, this SDA 1ia
continually paid to all .

”

3 In view of above , we beg to request you kindly
visualize our condition and grant us SDp o

4, Thanking you .

Yours faithfully .
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. .=~ ~ further clarified by HQ BAC, IAF vide their letter We T A
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2¢ 1t 1s infoermed that this Statien is unable to gramt yeu
8DA i.!view ef'the clarificatien i3sued by GI Min ef Fin

‘circulated'under BAC/1606/SDA/PC dated 25 Jul 94 ang = AFTENG f

EAC/1606/1/3DA/PC dated 24 Aug 94, The relevewt extract - ef
of the centents of these twe letters are repreduced ang ;
enclesed fer yeur perusal, -

BT
( Anil Jain )

Flight Lieute-awt
Senior Aqui- Officer

Bacl 3 As Stated for Sta:tio- Compa.der
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